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Judgement

Nagendra Rai, J.—The judgment debtors are Petitioners against the order passed
by the Court below for appointing Pleader Commissioner for the purpose to
report as to whether the delivery of possession over 1 katha and 6 dhur of land
as per decree has been given or not. From the conclusion of the Court, it appears
that the Court has given the order in terms of the decree. The Court below has
observed that the possession has been delivered in terms of the decree.

2. In that view of the matter, unless the Court prima facie comes to a finding that
the possession has not been delivered in terms of the decree there was no
occasion for appointment of Pleader Commissioner, accordingly, the impugned
order is set aside. It will be open for the Court below to proceed further in terms
of the observation made above.
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